
THE PREVENTION OF FOOD flDU1,TERATION (EXTI!I i- 
SION TO ROHIMA AND MOKOICCHUNG DISTRICTS) 

ACT, 1972 

NO. 24 OF 1972 

[Gth June, 1972' _I 

An Act to extend the Preventior, of Food Adulteration Act, 1954, to 
the Icohima and Mokokchung districts in the State of Naga1ar;d. 

BE it  enacted by Parliament in the Twenty-third Year of the 
Republic of India as foUoWs: - 

1. This Act may be called the Prevention of Food Adulteration (Ex- Stlclrt 
tension to Kohima and Mokokchung Districts) Act, 1972. title. 

2. The Prevention of Food Adulteration Act, 1954, shall, as from the Exten~ion 
commencement of this Act, extend to the Kohirna and Mokokch~ing dis- "f Act ' 3'; of tricts in the State of Nagaland and shall come into force therein on sucfY1sj4 to - 
d l  as the Central Government may, by notification in the Official Ko,li,,,a 
Gazette, appoint. and 

Y~okok- 
chung 
districts 
in Naga 
land. 


